KARNATAKA LOKAYUKTA

No.UPLOK-2/DE.397/2018/ ARE-8 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated 18.06.2022.
RECOMMENDATION
Sub:- Departmental inquiry against Sri Vijaya,
Commissioner, City Municipal Council,

Nanjanagudu, Mysore District - reg.

Ref:- 1) Government Order No.UDD 06 DMK 2018
dt.13.08.2018.

2) Nomination order = No.  UPLOK-
2/DE.397/2018  dated  20.08.2018 of
Upalokayukta, State of Karnataka.

3) Inquiry report dated  14.06.2022 of
Additional Registrar of Enquiries-8, Karnataka
Lokayukta, Bengaluru.
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The Government by its order dated 13.08.2018 initiated the
disciplinary proceedings against Sri Vijaya, Commissioner, City
Municipal Council, Nanjanagudu, Mysore District, [hereinafter
referred to as Delinquent Government Officer, for short as
‘DGO’ ] and entrusted the departmental inquiry to this

Institution.



2. This Institution by Nomination Order No. UPLOK-
2/DE.397/2018 dated 20.08.2018 nominated Additional Registrar

of Enquiries-8, Karnataka Lokayukta, Bengalury, as the Inquiry

been committed by him.

3. The DGO was tried for the charge of not taking action to
Témove encroachment of 91 guntas of land in Sy.No.222
measuring 3.35 guntas of Veeradevanapura Village and thereby

committing misconduct,

4.  The Inquiry Officer (Additional Registrar of Enquiries- 8)
has reported that, the DGO had preferred
W.P.N0.41076/2018 before Hon'ble High Court and the
Hon'ble High Court by its order dated 04.12.2021 has remitted
the matter with a Téquest to reconsider the matter in the light of
Annexure-G i.e. Resolution of the Council. Further, this

Institution has taken a decision not to prefer appeal against the
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said order of Hon’ble High Court and hence the present

enquiry proceedings cannot be continued against the DGO.

5. In view of the orders of Hon'ble High Court, the
departmental inquiry against DGO Sri Vijaya, Commissioner,
City Municipal Council, Nanjanagudu, Mysore District, stands

closed.

6. Action taken in the matter shall be intimated to this Authority.

Connected records are enclosed herewith.
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(JUSTICE K.N.PHANEENDRA)
Upalokayukta,
State of Karnataka.
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KARNATAKA LOKAYUKTA

No: UPLOK-2/DE/397/2018/ARE-8 M.S.Building
Dr.B.R.Ambedkar Veedhi
Bengaluru — 560001
Dated: 14/06/2022.

REPORT

Sub: Departmental Enquiry against Sri Vijaya,
Commissioner, City Municipal Council
Nanjangud Town, Mysuru District- reg.

Ref: 1. Government Order No. NAE/06/DMK/2018,
Bengaluru, Dated: 13/08/2018.
5 Nomination Order No: Uplok-2/DE/ 397/
2018 /ARE-8 Bengaluru, dated: 20/08/2018
of Hon’ble Uplokayukta-2.
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Preamble:

Present Departmental Enquiry is directed on the basis
of Government Order No. NAE/06/DMK/2018, Bengaluru,
Dated: 13/08/2018 passed under Rule 14(A) of K.C.S.
(CC&A) Rules, against Sri Vijaya who was working as
Municipal Commissioner, City Municipal Council Nanjangud

Town, Mysuru District.

2. The Hon’ble Upalokayukta-2 has nominated this Enquiry
Officer i.e. Additional Registrar of Enquiries-8, of the office
of the Karnataka Lokayukta, to frame charge and to

conduct inquiry against the aforesaid DGO as per the
S
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No: UPLOK-2/DE/397/2018/ARE-8
nomination order dated 20/08/2018. Accordingly Articles of
Charge was framed by Additional Registrar Enquires-8. The
Articles of Charge framed against DGO is as follows;
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3. Article of charge were framed against DGO for allegedly
committing misconduct as a public servant and were served

on 26/09/2018.

4. The DGO challenged the report sent u/s 12(3) of Karnataka
Lokayukta Act, 1984 dated 09/10/2017 and the
entrustment Government order No.NAE/06/DMK/2018,
dated 13/08/2018 before the Hon’ble High Court of
Karnataka. The Ilon’blc High Court of Karnataka passed
judgment on 04/12/2021 to remit the matter to Hon’ble

Upalokayukta to reconsider the recommendation.

5. This institution has taken a decision not to challenge the
said order of the Hon’ble High Court of Karnataka.
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6. Hence, as this institution has taken a decision not to prefer
an appeal against the order of the Hon’ble High Court of
Karnataka, Bengaluru passed in W.P. No. 41076/2018,

this report is submitted for closure of the enquiry.

ORDER

Disciplinary Enquiry against DGO Sri
Vijaya, Commissioner, City Municipal

Council Nanj angud Town, Mysuru District-
is treated as ‘closed’.

Qubmitted to His Lordship Hon’ble
Upalokayukta—l for further action in the

matter. _— \/ /TN/
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(RAJAS EKAR.V.PATIL)

Additional Registrar Enquiries-8
Karnataka Lokayukta, Bengaluru.



